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(b) NMDFC issues instructions from time to time to the SCAs to relax the
guarantee norms to provide hassle free loans to the eligible minority entrepreneurs. Now
Income Tax payee, prominent persons from the Minority community, Public Sector
Undertakings/Government Employees can also stand as guarantor for loans. Moreover

for loans, self-attested essential documents are accepted by the SCAs.

(¢) Ministry has taken action to cover more minority youths under “Seekho
aur Kamao (Learn & Earn)” by allocating more funds in coming financial year. A new
scheme namely “USTTAD (Upgrading the Skills and Training in Traditional Arts/Crafts
for Development)” has been approved to conserve traditional arts/crafts of our country
and for building capacity of traditional artisans and craftsmen belonging to minority
communities. This scheme on one hand aims to conserve the rich heritage of the country
and on the other hand it aims to establish linkages with National and International market
and ensure dignity of labour. Further, NMDFC has established a “Maulana Azad National
Academy for Skills IMANAS)” on 10th November, 2014 for promoting entrepreneurship
with credit linkages. A Regional office of NMDFC has also been opened at Chennai to

expand the outreach.
MR. CHAIRMAN: Question Hour is over. The House is adjourned till 1.30 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at thirty minutes past one of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

SUBMISSION BY THE MEMBERS FOR SEEKING THE
PRIME MINISTER’S PRESENCE IN THE HOUSE

MR. DEPUTY CHAIRMAN: Let us take up further discussion on the Motion of
Thanks on the President’s Address. Shri Naresh Agrawal.
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MR. DEPUTY CHAIRMAN: Actually, it is already... ... (Interruptions)... Yes,
please.
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MR. DEPUTY CHAIRMAN: All right. Now, Shri Naresh Agrawal.
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MR. DEPUTY CHAIRMAN: Hon. Parliamentary Affairs Minister has not said that
the Prime Minister is not coming. He may come any time, that is what he said, that is
what I understand. But he cannot give assurance at what particular time he will come or

not because he also does not know that. That is about the Minister.

As far as I am concerned, the Chair cannot compel a Minister or even the Prime
Minister to be present here unless it is Question Hour where he has to reply to the question
or he is to pilot a Bill. Otherwise, the Chair cannot ask a particular Minister, including the
Prime Minister, to be present here because the rule does not provide for that. If the Cabinet
Minister is here ...(Interruptions)... Let me complete. It is collective responsibility. As
far as the Chair is concerned, that is enough. ...(Interruptions)... Let me complete. But
the impression that whatever is spoken here is not known to the Prime Minister is not the
correct thing. Whatever is spoken here will be reported to the Prime Minister. He will be
privy to all those pieces of information and I believe when he replies, he will refer to those
things also. Don’t think that because he is not here, he is not getting the information.
There is a system for that. There is a system by which the Prime Minister is given this
information. In any way, I cannot give a direction or a ruling that the Prime Minister

should be here. Therefore, as decided, let us start the discussion.
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